
NOTES OF THE REGISTRY I 	
- ORDERS OF THE TRIBUNAL 

Crer dated_02.01.2002 

This is a Division Bench matter. 

hii IK.Swain aIld issocjates, learned cOunsel 

f.r the petitioner are absent nor has there 

been any request made On their behalf seektng 

adjournment. Shri B.Das, learned Addl.StaJing 

Counsel is oresant and submits that the Oi. 

has become infructuous in view of the fact 

that in the meantime the aplicant has airead 

been appointed to the R post of EDBPi' in 

relaxation of  educational  qualification for 

the said oOst as aer rules in force on the 

ground that at the time of his initial appur1t 

merit as EDBPM he had the iTilnimurn educational 

cualification which was required at that time 

:nd the fact that he had worked th that aDst 

for 17 years with that qualification. AS tde 

applicant has been appointed to the cast of 

BDBPi the U.. has become infructuous and i 

accordingly disposed of. As the petitiuner". 

cuunsels not present 	and as I did not 

have the benefit of hearing him it is made 

clear that in case the applicant has any 

Euboisting grievance with regard to appuintorit 

as EDBPI as mentioned by,  the learned .S.C. 

he w111 be free to aoproach  the Tribunal as 

that will be a separate cause of action. 

ih 	i his ;a- ec of as above. flu c)ts. 

1 
11 

r:\\  


